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1 1 off @2 97 & a2 AT § | ANNUAL REPORT.OF THE AGRICULTURAL

- s , e REFINANCE CORPORATION AND NOTIFI-
wafad & arem g e o7 frawi &1 arfow CATIONS UNDER CUSTOMS ACT AND

foar =m0 CENTRAL EXCISE AND SALT ACT
MR. SPEAKER : That is correct. THE MINISTER OF STATE IN THE
Mr. Jaganath Rao. MINISTRY OF FINANCE (SHRI

K. C. PANT ): 1 beg to lay on the
STATEMENT OF CASES IN WHICH LOWEST Table :(—
TENDERS HAVE NOT BEEN ACCEPTED BY

MISSIONS, LONDON (1) A copy of the Annual Report
THE INDiA kiipl;t":s“n;m of the Agrir.'.ultural Refinance
Corporation, Bombay, for the
THE MINISTER OF WORKS, year ended the 30th June, 1967,
HOUSING AND SUPPLY (SHRI along with the Audited Ac-
JAGANATH RAO) : I beg to lay on counts, _under sub-section (2)
the Table a stalement of cases in which of section 32 of the Agricul-
lowest tenders have not been accepted tural Refinance Corporation
by the India Supply Mission, London, Act, 1963. [Placed in Lib-
and India Supply Mission, Washington, rary, see No. LT—1796/67.]
for the half year ending the 30th June, (2) A copy each of the following
1967, [Placed in Library, See No. LT— . Notifications under section 159
1794/61.] of the Customs Act, 1962 :—
ft W SR 9 A AR (i) S.O0. 4053 published in
ot AT 2, Ao 212 | AT Gazette of India dated
s ;Tm ;‘; 2 Iq i o the 10th November, 1967.
N r“' o i s (i) GS.R. 1725 published in
wfeq fe 7u fad & 3 < X Gazette of India dated
MR. SPEAKER : What the hon. the 18th November, 1967.
Member says is correcl. The delay was [Placed in Library, see No.
there, It is accepted; it is not as though LT—1796/67.]

anybody has not accepted that, (3) A copy each of the followi

At o GTARE H AW 204 F Notifications under section 159
= - of the Customs Act, 1962 and
AT 97 1T & AT &1 E | section 38 of the Central Ex-
MR. SPEAKER : \:Ve shall discuss. cises and Salt Act, 1944 :—
::: My %o propermolice: LAY US WD (i) The Customs and Central Ex-
’ . . cise Duties Export Draw-back
ot wro e cwE vE Ad ) (General) Fifty-eighth Amend-
1 2 fr a2 ment Rules, 1967, published in
hinky Q:E ¢ g f w2 Notification No. G.S.R. 1727
e d we ) fo i @1 e g in Gazette of India dated the
WA * A7 18th November, 1967. )
MR. SPEAKER : It has already (ii) The Customs and Central Ex-
been placed on the Tablee They do cise Duties Export Draw-back
agree that it ought to have been laid in (General) Fifty-ninth Amend-
July and they have delayed it. They ment Rules, 1967, published in
have expressed regret for it. If there is Notification No. G.S.R. 1728
anything wrong in that, he may cer- in Gazette of India dated the
tainly give notice. Let us examine that 18th November, 1967.
W0, . (iii) The Customs and Central Ex-
Wt ag fewd : (§77) it sy cise Duties Export Draw-back
¥ TR (General) Sixtieth Amendment
ST AR W v ¥ Rules, 1967, published in Noti-
w famd ) sl waR & fication No, G.SR. 1729 in
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